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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
, . . SITTING AT LUCKNOW

i
3
:
¢
i
2
i
¢

WRIT PETITION NOs | '77 of 198§

Tej Bshadur aged abeut 52 ‘years, Ex Issuery S/0
Late Sri Darshan Singhy R/0 Village Jethupury
PeOs Gauriganj, District, Sultanpurs ‘

4

#eseese Petitiemer

A o T, VAR NY o WP Ny~ S NP e S
« e o
: i = = <1 = 3

Versus

le The Unier) ef India threugh General Manager‘.;}
Nerthern Railway, Bareda. HouseyNew Delhij

2 The District 'Contfoller tfsmeési Alamhaghé;
, Lucknew( Nerthern Railway) ¢ |

38  Sri TN, Verma, Enquiry Officer, C/0 General
Manager, Nerther Rallwayss Bareda Heuseyi
New Delhi, '

4 The Deputy Cektreller ef Steresa, Nerthern
Railways,; Bareda Heuse, New Delhiy °

PETITION UNDER ARTICLE 226 OF THE CONSTITUTION OF - INDIA

The humble petitiener submits gs unders=

1§ ~ That this petitien is directed against
o C \v \\ the erder dated 12411,72 Passed by Oppesite Party
L \ A Number=2 dismissing the petitiener frem the pest ef

Stere Issuer held by him in sunstantive Capacity

in Steres Depet, Nerther Railway, Alambag L

cknewg
A true eom; of this erder is annexed with this

petitiea as annexure Number= 1y
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2s That by means ef memerandum dated
6.9.71 purperting te »e a charge sheet under rule
9 of Railway Servants ( Discipline and Appeal Rules)
1968 the Oppesite Party Number 2 directed the
petitiener te sub.mit' written statement ef his
defence within 10 days frem the date ef receipt

Y of the aferesaid memerandums A true cepy ef this
, Memerandum is annexed with this petitien: as
v ANNEXURE NUMBER=23

3¢ That by means ef aferesaid Maneranm_
centained 1n Annexure Number 2 the petitiener was
charged that he was aksent frem duties witheut

any intimatien since 1.12.70 te 6.9,71( till the

date ef issueof aforesaid memerandum c&ntained
in ANNEXURE NUMBER 2&

That by means ef erder dated

23‘11.11 the Oppesite Party Number 2 appeinted

Sri J¢Né Verma (Oppesite Party Number 3 ) as

enquiry efficer-te enquire inte the charges
centained in aferesaid memerandum (ANNEXURE 'NUMBER=2)

-~

-S4 That the petitiener susmitted his
reply ef the charges centained in ANNEXURE NUMBERe2
By Registered pest stating interwalia therein by
) , that the petitiener was net ahseﬁt fi‘om duties witheut
: intimatiens that he had sent applicatiens fer leave .
supperted with medical certificates en the ground ef
| :Lliness: of his wifep that there was nene te leekafter
her and émall childeeny thatdue te heavy rains the




(3)

-~

petitlonev's heuse had fell dewng that the circumstances
surrounding the petitioner made him upset and there

was ne need fer helding any enquiry in the matter and
had further prayed fer that the leave may be granted

| - upte 3049471ls & true cepy ef this reply is annexed
with this petitien as ANNEXURE NUMBER: 3¢

v ' ' 63 That en: 3:?;7;;‘72.;:; the petitiener in
. his statement befere the Oppesite Party Number 3 had
stated interwalia therein that the charges lavelled
against the petitiener were net substantiated against
" hims that the petitiener has sent an applicatien fer
leave weeofs 7612470 te 2442471 en the greund ef his
wife‘ 8 illness duly suppcrt.ed by a-medical certificate
o : under certificate ef postingg that anether applicatien
‘ ' duly supperted by medical certificate was sent by the
petitiener under registered cever fer leave w.e,fy
2562071 te 344471p that the last applicatien fer
leave wsedfs 404571 te 3049471 en the same greund

duly supperted by medical certificate was sent under’
registered cever en 20,9471¢ that the first applicatien
, waz lest by the effice and that the petitiener be

L™
ex,i\z‘"ated from the aferesaid cherges and »e paid

‘salary fer the entire periedd A true cepy ef this:
statement as recorded by the Oppesite Party Number 3
is annexed with this petitien as ANNEXURE NUMBER$4jy

s : That on 347472, the Oppesite Party
'Nﬁmbefs.'s had alse corss examined the petitioner that
 vhen did he submit the medical certificate dated

2049471 and #xde.4e7le The pet:_i.ticner, in his reply had
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(4)

stated that medical certificate dated 144471
centaining recemmendatien fer leave of the
. petitiener weesfy 252471 te: 344471 was sent by
. registered pest and medical certificate dated
2049471 centalning recemmedndatien fer leave
Wees£4 444471 te 3049571 was sent by him under
registered pest from his residence en 2049471%
, . \ A true cepy ef the cress examinatien made by
' , Oppesite Party Number 3 is annexed with this
petitien as ANNEXURE NUMBER 5§

¢

83 That the petitiener in suppert ef

the written statement ef the defence preduced thefe

capies ef leave applicatiens centaining request fer lea=

Ve Weeofd 7412470 to 24424715 2562471 to: 344571 anddedl
" ge 3049471¢ The petitiener had alse in sufipert ef the

same preduced the duplicate capiese.ef the medical

certificate ef the aferesaid peried ef illnesg; of

his wife and pestal receipts§

9s That: aferesaid cepiesef the spplicatiens
and medical certificates were produced by the petities

| » ner en the directien ef Oppesite Party Number 3 as
‘the same were lest by the effice though in fact the

same were received by the Office,

108 That last applicatien fer leave w,esfy
4e4471 te 3049471 on the groundef illness: efhis wife
alengwith the reply ef memerandum centained in |
annexure ﬁumher 2 was sent by the petitiener under
registered pesty

A W
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11: . That the petitionér uas ssked to

show céUse by means of notice dated 7106472 against

the proposed penalty of removal from services Since

this notice served upon the petitioner is not -

qvallable, the petltloner is not in a position to

flle the copy of the sameo

128 Thét the petitioner replied to éhé
shou causse notzce referred to in preceedlng para
stating inter-alia therein that the charges levelled
against him were'not sunstantiated; that office

hes lost the leave applications of the petitioner,
that the petitioner in support of his claim has
p:oduced receipts of post office and duplicate
copies of'leave.applicafioné and medical certifica=
tes for illness of his u1fe, that petitioner be

v 1/ ‘ ,
exoférated from the charge. ) ' '

138 That by means of order contained
in annexure nuhber 1’to_this petition , the
opposite party.number 2 removed the petitioner

from servicee

143 - That aggrieved with the order
contained in annexure Number 1 to this petition
served on the petitioner in the last week of
qzyember, 1972filed an appeal-as provided for in

" - : :
Rulge 83 of Northern Railways Discipline and




(6)
before Deputy Conrtoller of Stores, Baroda House;
New Delhi by means df‘memo of appbal dated 20.12.72,

A true copy of this appeal is annexed with the

" petition as ANNEXURE NUMBER: 6.

\T_ | 183 That by means of memo of appeal
contained in annexure Noe6 to this petition, the
petitioner had stated inter=alia therein that the
petitioner had appiied for leave on the gwound of
iilness of his uifé; that the office has wrongly
reported that pgtitionef was absent @bthout any
‘ *‘;‘: intimation and that he has| prayed for'afordingvan

“;Q\Opportunity of personal hearing deciding his appeals

gfﬁi16: Thatlﬂpposite Party Number 4 has yet

not afforded opportunity of personal hearing as
providéd'for in Rule 93 Bf aforesaid Rulesthough
specifically prayed for in his appsal contained in

= . annexure number 6.

|
173 That the petitioner has been running

from piller to post for redressal of his griviences

and decisioh of his appeal, but in vaine The
petitioner has also met Controller of Stores, Northern
Railuway, Baroda House, New Delhi in the month of
) | | November, 1973 ar inedhin ositd
| | ? ~and explainedhim the position that
. the charges lavell i
led against 1ti
92inst the petitignep contained

in A - ‘
nNexure Number 2 were not substantiated ang

v@a/Q\//////praYed for reinstatement of the petitione ot
' r
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(7)
- - - ‘ , : .
b this respect to the Conrollsr-‘of Stores, Norther
Railuay,vearoda House Neu Delhi} A true copy of ﬁhis

representation is annexed with the petition as

ANNEXURE NUMBER$7.e

183 rhat’again on 1246476, the petitioner
sent representation to the General ﬁanager;-Norther
Railuay ; Baroda House, Neﬁ Delhi, praying for the
reinstatement of the Petltioﬁer in the service.

Further on 14.4.80, the petltloner sent a representatlon
to Hon'ble Mlnlster of Ralluays, ‘Railuay Ministry g

New Delhi praying far setting side of order contained

in ANNEXURE 1 to this petitionis

Sr1 Satya Dev Shukla who was removed on the same

charges have been taken back in service though the

’chérges lavelled against him uere prOVedgr In the

same representation it uas forther pointed out by
the petitioner that Sri Kedar Nath Shukla Khalasi
remained absent from duties for more than 10 months

in a year but no action uas taken against hlmu

203 ' That no decision till nou has been
communicated to the petitioner on his appeal
contained in annexure Noeb to this petition by thg
‘Opposité partiese Efforts of the petitioner and

his representation'in this respect remained in vaife

+
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213 -That rule 28 of aforesaid rule
reproduced belou provides for removal from services
of a Railuay Government s?%Uént on the ground of
absence or over staying sanctioned leave uithout
sufficient cuasee

RULE: 28 Removal from Services .

.'_ (a)'A Railuay servant shall be liable to be
‘removed from~service in the follouing
circqmstances;_vizzs

i)-inefficiency; or

ii) committing any offence for which he may

be dismissed under rule 173 or
iii) repeating minor offencesj OF
Y . ’
4'- : - » iv) absenting himself or over staying

sanctioned leave without sufficient cause,
or '

v) inchvility to the publice

223 ~ That the petitioner was not charged
thét he uas absent or over staying sanctioned leave

‘without sufficient causele

238 ' That the petitioner is adviged to

state that ;embval from services of a non=gazetted
Railway Servant can not be made on fhe ground of
absence from duties iness‘he is charged of absehting
himself or over staying sanctioned jeave without

sufficient causee

»
L
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243 ‘That the petitioner is adviged to
state that petitioner was not charged within meéning
of Ru;ei28 of aforesaid Rules that he absented himseif

‘without sufficient causes

~- 253 That Rule 42(a) of the aforesaid Rules

)
wﬁf O '~ providesfor constitution of a departmental enquiry

committee normally consisting of two or three gazetted

officers, Houwever it further provides for no objection

- Jﬂﬂm \ to a single officer being nomikated to hold the
Z&\Zn . ‘\j;\ - departmental enquiryg
5 N
/ :2: / ‘\l;ai;"t " “fi "\\“
i !

T 263 | That Rule 49(a) of the aforesaid Rules

,itif further pravidés'that enquiry Officers shall record

e in the presence of the deliquent official ; all
evidence in support of the charges Further Rule
49(c) of the aforessid rules provides for‘that in

' caséiwitnesses vere unbale to read and write English,
must be explained to them in the languages understood
by them and the.Chairman of enquiry Committee will
certify on each of such person's statements that

this has been donee

278 . That Rule 43(a)of the aforesaid Rules
provides for application of principles of natural

justicee
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(10)
28; - ~ That no evidence what soever uaé
recorded by enquiry officer in support of the charges
lavelled against the pét;tionero No enquiry was made
by the Enquiry Officer as to how the leave application
of the petitioner uere misplacéd by the office though

reference of receipt of fhe same find placé'in the

official recordse.

29: - That noﬂevidence was .produced before

the Enquiry Officer that the petitioner uas absént

without any-Sufficient»cause. Enquiry Officer further

did not examine any official in.this respect from the
officeg

303 That ﬁhe,Enquiry Office: only examined
the petiticneruénd cross examined him by putting
qUesgidns to hime Except this no ofhe: enquiry was
made intﬁ‘the matter by Enquiry Officers

35; Thaﬁ the Enquiry foicer recordgg tﬁﬁ
statement of the petitioner in English but sameqnot
explained to hif in the language understood byfhiﬁ;“ ~
No certificete ss réguired by Rule 49(c) of the

aforesaid Rules was given by the Enquiry Officere

328 That the petitibner was not supplied
with the gopy of enquiry report and conclqsion

arrived at by opposite party number 2 alonguith show

cause notice as provided for in Rule 21(g) of the




7%

)

aforesaid rules. Non supply of the afor93a1d
' documents caused materidae preJUdlCEé:%O the
petitioner in metter of hig,defence in as much
2 ol enath ° o8

the petitioner was night®P prejudiced in.replying to
the shou cause noticee | o
A o 333 That the petitioner uss not supplied
‘g;/ | with the copieéof the documents reliéd-upon'by %he oppc
| ~-site parties cited in office memorandum contained
in ennexure number.ﬂ..’ 1In absence of such documents
the petltloner was materlally preJudlceE in the

matter of his defencee

o 343 That Enquiry Officer in fact did
“:;;not record the actual statement of the petitioner

;! and furbhar his actual reply of the questionS'put

by the Enguiry Officers

353 That the petitioner has been highly
pfejudiced and‘deprivad in the matter of his defence
due to the illegal procedure adopted by opposite

Party number 2 and 3 in the matter of enqu1ry etc.

363 . That non'supply of conclusions
_arrived at by bpposite\pa;ty number 2 the petitioher
haé.been greatly prejudiced in the matter of giv;ng
! : | reply to the shou cause notices 1IN fact the
| petitioner could not know the reasons which
’promPted the opposite party number tho come to

the conclusion that the penalty of removal be

awarded to the petitioneﬂ&v
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¢

373 That the petitioner has not been efforded
reasonable opportunity of being heard in the matter

of his defence as provided in the aforesaid rules&

38: - That the petitioner was not absent

from duties without sufficient cause and and in fact
‘the petitioner had sent leave applications by registered
post as also by under certificate of posting which were
misplaced by the office of the opposite party number 2
and no enquiry in this respect wes made by the Enguiry

Officere

393 v That order contained in annexure

. humber 1 is a non speaking order, illegal, arbitrary,
‘malafide, against tHé principles of natural justice;
violatiwe of the Rules contained in aforesaid Rules
and has been passed without complying with the
requirements contained in Arte.31§ of the constitution

of Indiale

40:  That the petitioner hasno other effecious
alternative remedy except to file this petition on

following amongst other groundse

A} k--.-' Because- order contained in Annexure
number 1 is a noﬁ#speaking order, illegal, arbitrary;/
| malafide; violative of principles of natural justicey
vioiatiVe of Arte 311 of the constitution of India

and violatiVe_of;provisions contained in Northern

Railway( Disciplinary and Appeal) Rules for non
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gazetted Railuay Servants;

(B) "~ Because the petitioner uas not supplied
with the bopy of enguiry ;epofﬁ and conclusions arrived

st by the opposite party numbef;2 as-provided for in
Rule 21{c) of the aforesaid Rules which have natﬁrakiyy‘

‘iiﬁl : .prejudice& the petitioner in the matter of his defence§ 

(c) o Because there uas nd-evidenqe available
either before opposite party numbef 2 0£ befdre' |
opposite party number 3 to come to the conclkusion that
the petitioner absented himself without sufficient
~* | cause. Further there was no evidence to come to thé
conclusion that petitioner was ébsent»from~dutieé

without sufficient causes

el (B) ‘ Beéause the betitioner has sent leave
aﬁplications which uere'misplaced by the office of

oppoéite party number 2

(E) Becadse charge lavelled against the
setitioner that hé uas absent fom duties without
intimation uasnotvprOVed'and on the other hand it was
proved tHat ﬁhe pétitioner has sent his leave )
| application uhichkuere misp;gcéd‘by the office.
(F)  Because petitioner was not supplied

with the copiesof docUménts cited in the charge sheet

‘ which has naturally prejudiced the;bbtitioner in the
//ziﬁ\i\jojhkkgbbﬁl//// - matter_of‘his defencels; - N ‘
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(14)

(G) Because no charge within the meaning
of Rule 28 of the aforesaid Rules was lavelled against
the petitioner that he absented himself without

sufficient causei In absence of such charge order

contained in annexure number 1 is wholly illegalﬁi

‘iiﬁ | | (H) Because no evidence in support of the
charge lavelled agalnst the petitioner uas recorded
by the Enpquiry Officer as provided for in Rule 4(a )

of the aforesaid Rulese

(I) Because Enquiry Officer did not

: explained and read out the.statement of the petitioner
4 | | ' and his reply in the language‘understood by him and no
,certieicate was given by the Enquiry Officer as.

! provided for in Rule 49(c) of the aforesaid Ruless

: (3) Because in fact the Enquiry Officer
did not record the actual ctatement and reply of the

-petitioneére

(K) | "Because Enquiry Officer in fact
4id not make an enguiry except recording the

statement of the petitioner and cross examining hime

(L) : Because. the Enquiry Bas not been
conducted in accordance with the provisions laid

| ~ doun in Rule 49 of the aforesaid Rules as such

the engquiry is vitiateds

—&
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(M)  Beceuse the petitioner has been highly

prejudiced and deprived in the matter of his defence

due to illegal prodedure of the enquiry&

(N) Because the petitioner had not been

afforded with reasonable opportunity of being heardﬁ

It is§ therefore} prayed that this
Hon'ble Court may kindly be pleased to issus a writ
in the nature of§?1p¥2T?%ﬁ..quashing the order contained
in annexure number 1 to,.this petition removing the
petltloner from service and further to issue a writ in

the nature of ..97?@ﬁ.command1ng the opposite parties

to treat the petitioner in continuous servrce and

“to pay his entire salary etc and further to issue

any other urit, order or directlue deemed fit and

proper in- the circumstances of the case ani/tg/aiiou

this petition uith costle’ | -

- COUNSEL FOR_PETITICNER

LUCKNQU

DATED (ﬂmvmy 017,1980:9-'.

Certlfled that

contains no defectse Court fee pa1d is suFf1c1enta

( AsPe
counsel E%¥§TIUNER

LUCKNOU

~ DATED LUCKNOW Q(m.,q/ ,19809
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& others,

_ASFIDAVIT Ty

/6

JLUlu“:LRE AT :MLLJ qu
AT LUCKL G

G 1980

Petitions

o
D
=

Opge Partiesg

SUPPORT Qo PETTTT O

I, Tej Bahadur aged
S/o Late 5ri Rarshen Singh r

P,0, Gaurigani, District

affirm as under: -
That the

Petition and as

=

,_1
@]
ci
n
O

the case deposed to in

*hat contents of accomvanying Pe

personal knouledge, those of pqr

<l

and those of paras a,23 ?‘;

about 52 years Bx-Tg

deponent is the petiticner in thie

such fully conversant

Sugr

r/o Village J e thupur

Sultanpur do hereby solemnly

foe)

with the

thig 2fT1 3t -
WALE eliideovit,

Lo
e’

nara 1 ”to:zo 2‘1 310,131,312, 33 ) 373@re

foer
o) Q7/ 39, 40

ition fi

J S

true to mny
—

e

28, 220

are believed by me to be true onbasis of records

PN

are




Kg:;u\mg' T fronme.

pHeTMMM!b“

H\g‘h Court, Allahabad,,

Lacknow Beach.

] 514~ %W

'Jati‘-s-o-g(”‘;\ ’él’l.’

2y ¥/

lieved oy me to be true on the bas 1Y of

legal adv10€4vxx$&4w<— &k,fyafa 2% 36 G 6¢Qe4;5
é’\b‘h"“”"“"" N o

D e PN ) o

3e That annexures 1 to T are true copies of their
respective originals and that the deponent
has compared these from their respeculve

originals.

i
Lucknows
DLPO“T DR T (¥l

I the above named deponent do hereby
N .
verify that the contents of this affidavit
o ' A
from p~ara 1 to § are true to my personzl knowledge

No, Part of it 1s false or concealed, So help me

God.

Lucknow,
P e

Dc}u d. q ’ /198@ W}&W
/) | \

L PONENT.

I identify the deponent who has singed before

SPIGH )
n;g HIGH COURT.
«—'7""‘"

a.)l l

\

solmnly affirmed - CT
Bhour on &+ 3¢ %W A
em./ p.m. who iz Indentifjed §§
A.PoSingh Advocate, High Court

T anm satisfied mV;PlI by e"~m1p1ﬂ@ the : ‘ ;
deponent that he understands the contemts of

this affidavit which havebeen read over and explgined

by me to hil. ' :

1

Dath Compissioner

i
|
)



ANNEXURE NUMBER: 1.

'.IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
. ‘ SITTING AT LUCKNOUe

Writ Petition NOseseessssssof 1980 | i

Tej Bahadurvagéd about 52 years, exeIssuer e...Petitioner

Versus

The Union of India through General
Manager Northern Railway,Baroda House
New Delhi am others ceeesceocesece eoe OppeParties

NORTHERN RAILWAY

Notice of Imposition of penalty under Discipline and
Appeal Rules for Non Gazetted Staff ( Rule 9 &t0 of
ReSe D & A Rules 19680

Office of the District Controller of
Stores,y Ne RlygAlambagh,Lucknouws
Dated 12611072

Nos E/5/595

Shri Tej Bahadur
Store Issuer
Stores Depot/ABv./Lucknou

Rgfs Your reply to the show cause notice NoeoE/5/595
Dated 7.10472( copy enclosed)e |

You are hereby informed that in

e with the orders passed by the undersigned

_/ L \(Egkaﬁ&gpL\fccordanc

;bAYH LOMMISSIONER the follouing penalty has been awarded to yOue
High Court, Allzhabad, , _
Luckaow Bench. Removal from service WeBofrom 12.11619724
m’m{“’“@’q‘k""\')'\"a’f( 67 ‘ You are é‘equired to acknouledge receipt
.‘%ﬁhmigkmxfﬁf' ’ of this Notice on the form attached herewithe

| ‘ S4/= S.N.Pandey
Distt. Controller of Stores,
‘Alambagh,Lucknouy
Co to= :
py1: DQSQU/ANV(Z) ﬁ.SQK@ D uard Ame )
3‘HécQ/Bills/AmU(&)H.C./Seﬁtle@ent/ServiCe Book for
information and necessary actione
I1f the notice can ot be delivered to the accused

employee through the normal channels, it should be

sent to him through the pOSt OffiCQ fﬂ PQQfSéQféJ» ¢

ac i
kgéagwésggggggt due cover at his home address or last ™
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ANNEXURE N-" 2"

IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
' ~ -SITTING AT LUCKNOW¢
Writ Petitien Ne¢eece...0f 1980

Tej Bahadur aged abeut 52 yearss exs
Issuex, ‘. ssee . P‘uti'm
| Versus '

The Unien ef Indiathreugh General

Manager Nerthern Railway, Bareda Heuse, -

New Delhi and etherss sese  Opp# Partiesy
. STANDARD FORM NOeS¢

~ | STANDARD FORM OF CHARGE SHEET |

RULE 9 ef the 'Ra;llwag Servants Discipline
and Appeal Rulesq 19684

' Neg E/S/595 ( Name of Railway Administratien)

DsCOS Office/AMV ,
(Place of issue)lucknew dated 649471

MEMORANDUM

{; N The. underéigried "ptopese (s) ée held an
‘inquiry against Shri Tej Najadur Village Jethupir

R /)P,Q- Gauriganje District Sultanpur UsPe under Rule
&) /\/ 9 ef the Railway Servants (Disciplire and Appeal)

' 7" Rulese 1968.- The substance ef the imputatiens ef mise
cenduct ef miskehavieur in respect ef which the
inquiry is prepesed te be held is set meut in the

~enclesed statement efArticles ef charge Annexureni)e

v
-

A statement ef the imputatiens ef misecenduct er
misebehavieur in suppertef each article ef charge is
enclesed Annexure II)s A list of decuments by which
ané a list ef witnessess by whom, the articles ef
charge are prepssed to be sustained are alse: enclasgd

( Annexure III & IV)§

2; . Sri Tej Bzhadur is hereby infermed that if
he se:desires, he can inspect and take extracts frem
the decuments mentiened in the enclesed list ef decumen
which are in the pessessien ef Railway Administratien

but net mentioned in the enclesed list ef decuments .
( Annexure III)y he sheuld give a netice te that effect

\

T




(2)
te the undersigned within ten days ef the
receipt at this memorandnms¢ indicating the
relevance ef the decuments required by him for inge
pectiens The disciplinary autherity may refuse
Permisesien te: inspect all eor any such decuments A
as are, in its epinien, - net relevant te the ease

-

or it weuld be against the public interest or
secrity ef the State te alley access ¥heret6¢ He
sheuld Ccemplete inspectien ef additienal decuments
within five days ef their being made availakleg
He will e permitted to take extracts frem such ef
the additienal decuments as he is permitted te

3¢ Shri Tej Nahadur is infermed that request
for access te decuments made at later stages ef the
inquiry will net be entertained unless sufficient cauge
is shewn fer the deléy'in making the request within
the time.limit specificd'abo§e and”the,circumstaﬁces
shewn ciearly that rhe reugest ceuld net ke have been
made at an earlier stages Ne request fer access te:
additienal decuments wili be entertained after the
cokpletlon>o£ the inquiry unless sufficient cause is
shewn fer net making the requeét before the cempletien
of the inquiryy ' |

44 ' 8ri Tej Bahadur 1sfux£her_;nfo:med'that he
may 1f he se desiress take the assistance of any ether
railway servant and efficial ef a Railway Trade Unien
ﬁwﬁe satisfies the requirements ef rule 9(9) of the
.ﬁailwaj servant( Discipline and Appeal) ,Rules 1968

and nete 1 and / er nete 2 there under as the case may

 Abalee



‘‘‘‘‘

him in p:resenting his case befere the Inquiry
autherity in the event e¢f an eral inquiry ieing

helde Fer this purpese, he .sheuld neminate ene

or mere persens in erder ef preferencey Befere
neminating the assisting railway servant (s)

er Railway Trade Unien Official(s) Shri Tej Bahadur
sheuld ebtain an undertaking frem-the neminee(s)

that he(they) is /are willing te assist him during

the disciplibary preceedingss The under taking sheuld

alse centain the particularsef ether case(s)y if
anye in which the neminees(s) had aIreadf”unaej:taken
te assist and the undertaking sheuld ke furnished te
the maders:_tgned Railway alonjwith the "nomination;’*

54 Sri Tej Bahadur is hereby directed te

'submit' te the undersigned(jthrough-,’;..Railway) &

- written statement efhis defence ( which sheuld reach

the said General Maﬁager)' within-ten days ef receipt
of this Memerandumy 1f ampx he dees net require te.

:I.nspect any doments fer the preparatien ef his:
defencey and within ten days after cempletien ef

inspectien ef documénts if he desires te inspect
documents. and also.

(a) te state whether he wisheste e hea:ﬂ in person.am

(») te: furnish the names and addressesefthe witnesses
if-anys whem he sishes te. call in support of his

- defence, and '

(c) te. furnish a list ef decumentsy if anys which he
wishes te:preduce in suppert ef his defenceq

6o Sri Tej Bahadur is infermed that an

inquiry will be held enly in respect of these .
articles ef charee as are net admitteds He sheuldy

thereforey specifically admit er deny each article

--@f chargges

A bl
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73 Sri Tej Bahadu: is further infermed that

if he dees net submit his writgen statement ef Qefene
ce within the peried specified in para=5 er dees net

~ @ppear in persen befere the inquiring autherity or

L

othervige fails er refuses te cmply with the

pm.visiens ® rule 9 of the Raimuay servantsﬁd&seipling
and Appealing Ryles, 1968 er the erders/diréctiens
issued in pursuance ef the said rulesy the inquiring
antherity may held the inquiry exnparto¢

84 - The attentien ef Shri Tej Bahadur is
invited te. rule 20 ef the Railway SQrvicés(cnnductJ
Rules, 1966 under which n¢§réilway'sorvant'dha11 bring
or attempt te bring any pglitieal,at ether influence
te bear upen any superier autherity te further his
interests in respect ef natters.pertaining te his

*, - service under Gevarnment. If sny representatien is

V Feceived en his mehalf frem snether persen in respect

Trar

ef any matter dealt within these preceedingsy it will
be presumed thatShri Tej Bahadur is aware ef such
prepresentatien and that it has been made at his
instance andactien will e taken against him fer
vielatien cf’Rulg:ZO eof the Railway services{cenduct)

Rulesgy 1966@

9¢ - The receipt ef this Memerandum may be

4::§§§§;:§LAngQ@Qﬁﬁ‘é)\\gckn.um.dgedi | '
QATE COMM S | -4 ,By.srder and in the name ef the President) *

High Court, Allahabad,
Lucknow Bench.

No... l‘.&ﬂw M &
Batei.- .qo‘;«.‘»am 84 ‘4‘“ |

X

e e , 8d/eIlligible
Grembes b Name and Designatien
EngLss~t-~w¢ : ' ef cempetent;, autheritye.

:i"

‘T“;&éri Tej Bahadura
 Stere Issuer (Designatien)

AMV Depet( Place otc.)
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IR THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
i T - SITTING AT. - LUCKNOW&

Writ- ‘Betition Nose.e..0f 1980

Tej Bahadur aged ab@u’é 52 years....... Petitioner:
~ Versus

The Um.@n ef India threoggh
General Manager, Norther Railways

New Delh:i.@ esecee. OPP. .P‘arties?&%

-

LIST OF STAFFOF. AMV DEPOT WHO: ARE ON UNAU‘J.‘HORISED ABSENw
CE FROM THE DATE NOTED Aﬁumsm EACH

it Shri Narbans Singh spc 12.;2.67
2: Shri Shamsher«Bahadur Spge 348470
33 Shri Tej Bahadur Selel - | 7412470
4: Shri S.Py Shukla 8,Iy 2442471

PR - .

8
i

List ef gtaff of Alambagh Depet who are hakitual in - |
Lucknew ( negef days) e *

Shri- S.sz Pandey »

1968 - - - 1969 - . 1970 . ...197y
nu.h.w.. o6 126 . 53

-

Nil - Nil. 21 23

hd Hasan 18 27 27 2 12 days UaA

‘Jal Ram Peon 86 60 - 118 b '_

: léém,'l}Bharésey
1 Peen

$ 53 36 70 | ¥

e
LEA

8/Wali 26 103 29 : 8

NS C\(\é')\ Puni Lal -

DoPePandey 22 16 39 13

.l ' Y . B
el el ety ey lyt

(7) Statementes - allegatiens ‘against Shri Tej Bshadur
. AMV depety

Sri Tej Bahadur Stere Issuer/mw depot is

absent frem’ duty witheut intimatien since 74124704 He:
has failed to susmit any applicatien fer his absence

from duty xmmikkimgxkm resulting in less: to administratis¥

on's werky He is therefere charged fer unautherised

adsence f£rem duty since 75&12;&70%§~

8d/& Harnam Sin
ACOS/IX/aMV
. memw;;-




. Q.,

"%m
() |
| e | &nnexure II
8% Statement of char es aga:
7 Stare Issuer, mgepﬁ%aimt 85,1 7el Bahadury
Sri Tej "“B‘»ahadgr Stere Issuer/AMV depet is

MASTR c?;a'rg‘ed for- auné.‘uth"orised va?ﬁsence'fmm duty Weesfy

7412470 te: datey |

/ - 84/« Harnam Singh .
’ ~ ACOS/ AMV/Lucknew
. ' ‘ ANNEXURE' IIXI

LIST OF DOCUMENTS . RELIED.UPON

T "1gleave atGeunt of Shri Tej Bahadur Seljy

fer the peried frem 197078 - -
24 Attendance register of 197071

Sd/= Harnam Singh )
- ACOS/AMV/Lucknews)

e s M e
i
i -
é.i.“
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High Court, Allababad,
Lucknow Bench.

e
Dese... o) -G




’ MNEXURE NOe3 -
IN THE HONIBLE HIGH COURT OF JUDICATURE A‘I‘ IJ\HABBD

_ SITTING AT LUCKNOW§ _

- - - -
- " ~ -~ -~

Writ Petiti.n N‘%}oooooo.f 1980

'rej ‘Bahadur aged ahout 52 yearsﬁ»g _
exy Igsuers Weses -Petitiener

Versus

The Unien ef India through Generaly
Manager;; Nerthern Railways ‘Bareda: Honseﬂ
T .- New Delhi and etherss ,_ Weee Opps Partygw,

N.RlYo AMVy; by In.tcktww‘”

it

Reply te the Charge gheet N-@/S/sss dated 649471, nuc}m.uh

Mest humbly and iespeizt" fully I Beg te say the fellewing
few lines for yeur kind censideratie g -

Ve ., Para I: ‘That my vife was seriously 111 and her mind esas
- upsety Therewas n® enete -kk leek after her ana

small children in ?her :I.eng :Lllness;}

28 'I'hat I gave a letter ef infermatien alengwith

- a medical certificate se it can net we sald that
I wes aksent frem duty witheut any intimationﬁ

It was all due te my adverse circumstancesy

33 There was a great rain fall in my villages My
" wheuse: fell dewn in fleeds I am in a: serry

plight news
o 4: I am new free te. jein my duty and yeu need not
%EU\ {:ake treuble te held any inquiry abeut med -

t )MV D:‘h [‘J
}u .b Court, Al!ahabad
Lacknow Bench

ZGI " and stillhepe te enjoy ity Please be kind te

.,-qu‘r_‘\~@ ’”

‘4 l\

5a I always enjeyed your geed will and kindness:

my peer and sad £am11y.e I will come very seen
te serve you again§ ‘

Fer this act of kindness I ever pray fer your
leng life and prepserityy Please grant me leave fer my

absence till 30,9471 Yours ebediently

/& Tej Bahadur S.Iv
AMV,: Lacknew Vo Jethupur.
P.Oo Gauriganj.Sultanpur.n.P. '
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ANNEXURE NO. 4

INlTHE HON}BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
o SITTING -AT -LUCKNOW:

Writ Petltlon Noo........of 1980

Tej. Bahadur aged about 52 years, _
Ex Issuer, seece Petitioner

Versus

The}Unién of India through General
Menager Northern Railway,Barode House,
New Delhi and otherse eeess Uppo Partiese

STATEMENT OF SHRI TEJ BAHADUR S.5,IN TERMS OF MEMORANDUM

Noe E/S5/595 dte 609471 in corporatlng the following
charges and allegatlonsw

List of chargese

Sri Tej Bahadur 5/Issuer/ADVedepot is chérged for
unauthorised absence from duty uee.fe 7412670 to date%_
Statemeht of allegations against shri Tej Bahadur,S.Ig/
Aﬁu;aepét | |

Shri Tej Bahaddr.stores iésuar/ﬂméu Depot is absent from
duty without intimation since 7@12.70e He has failed to
submit ;ny application for his absence from duty resulting

in loss to administrstion's worke

He is therefore charged for mnauthorised absence. from

duty since 7012670.
I. deny the charges as 1nt1mat10n of absence was duly
sent to offieee Sd/nlllglble s
( Tej Bahadur) Sele
STATEMENT OF SHRI TEJ BAHADUR.S;Ie ANV DEFUTg'.

1 em charges as alleged that I dd not
1nt1mate the cause of my absence to the officey In
thls connection I may humbly add that I applied from
my natlve place for condonlng my leave on account

of very serious illness of my‘u1fe. One applqutlon

. - 3 t
was received in the section and is registered a

i babail g



&

(2)

Sl Nc@ 364 & uas recdovby EsttQSectlon on 10 4@71.

One appllcatlon uas sent prlor to this underT reglstered

~ coVer which is,not traceeble here but r9091pt NO 1015
- grom the Pbst gffice is producad in suppert of my
evidences gimilarly an application sent in the years
- | 197bwduring‘the becs 70 is not tracestles 1t will
therefore be seen that the allegations levied against
me_is not substantlated by facts. Houwever 1 pbeg that
1 may be‘absolved from the ‘charges as 1 have airéady,
::sﬁfferEd as my wages have not been paid for the entire
petiod, and T héd to uﬁdergo heavy expenditure to

aprrange medical aid for my ailing wifee

gd/= Tej BahaduTe Sele

IS RN (“\I‘vh@[\)l‘dézf)\__q/?;

vligh Court, A]Iahabad
Luc!mow Bench,

NP
]
- b /\ éaf]

N
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\  ANNEXURE NO.5e
IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
: SITTING AT LUCKNOW. |
%Sg Bahadur aged about 52 years
EXe Issuere “ besen - Petitioner
) Versus
e The Union of India through General -
Manager Northern Reilway,Baroda House
. New Delhi andotherse osee OppsPartiese
> , : , ,
\\;/ EXAMINATIDN BY THE ENQUIRY OFFICER
Q.1 You have submitted a PeMeCe dated 20,971
and another PeMeCe{Duplicate copy) dte 14471, can you
say when did you-submit‘the same 7
Aol Certificate dte 1.4.71 was sent by post
\T " since it was not traceable a}duplicate COopy .was presens

ted by mes Certificate dte 20e3e71 was also sent from

i;zfgmy residence on 20,9716

”:faez o You were sent several letters to attend

""" the enquiry which were received by you but you failed

to attend snd ultimately STe LeWoIe was sent to hand
over the letter to attend the enquiry on Ee6e72 and
thét too you did not attend. How did you explain %
| A2 I could not atténd theAeaniry as I was
‘<”l§$E§:L&\ﬁ“%XQa\Qﬂﬁick which fact must have been corporated by the SeLee
ATH LU a2 15BIUNER

High Court, Allahabady - 1, and on 6e6672 1 approacedh DeM.Oe but could not get
Lucknow Benth,

’: Nm@iﬁlq;

;ifﬁiast of enquirye

M; N1 the fitness certificate, hence my absence on the date
- ~"3~§. J.@ \ ‘ ‘

éd/a Tej BahacureSI

DQCQ ) S E°DQ:
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THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
o SITTING AT LUCKNOWE -

- Writ-Petitien 'N.@o‘o seae o.f 198

o
-
-~ " -

Tej Bahadur ....j...;.' B "~ Petitiener
o Versus:

Unien ef India threugh Gengral -
Manager, Nerthern Railway weee Oppe Partiesy
& ethersy ,4 :

Toy -
% rhe Deputy Centreller ef Steresg

N "~ N .. Bareda Heuseg
 sing - .
. I beg te leave te prefer my appeal asainst the erders
\‘/ of the Distt. Centreller ef Steres, N¢ Rly Alambagh,lucknew
remeving me frem service en the allegatien of absence frem
duty witheut intimatieny The charges and allegatiens reads
as underge : '

Charge which ferms Annexure I accempanied with the Memerandum
reads as unders ‘

"shri Tej Bahadur Steres issuer/AMV Depet is charged fer
un autherised aksence frem duty w.esfy 7412470 te date"

: Allegatien which ears en Annexure IIjaccempanied wifh 3
d the l?iunerandum mgg as unﬂeg te: suppert the abeve chargeg

-

& N
¥ Shri Tej Bahadur Steres Issuer/AMV depet is absence frem
~ @uty without intimatien since 74124704 He has failed te

submit any applicatien fer his absence frem. duty resulting
in less te administratien's werky He is therefere charged

fer unautherised aksence frem: duty since 7412470

GROUNDS FOR - EAL v
-:---~s---.The charee based en abeve allegatiens have net
"'} been substantiated befere the enquiry efficer frem the recerd
'+ cited annexure III ef the Memerandumy In this cennectien I
will request yeur henour te kindly take nets ef para ¢ ef.the
findings submitted by the enquiry Officery Which gees upheld
y éfence that the leave application was received in the
fice and was misplaced :?rpthe Establishment Sectieay Hence

the very ellegatien that Ifailedte summit any applicatiem is

baselessy As such I weuld have been abselwed ef the charge
and allegatiensy I further centent that the Memerandumy as
suchy was issued te me en & wreng repert sumitted by the

J\g@q EstadlishmentSectieny which had lest er misplaced my applié
' T'Qf/(aﬁrcw‘qation,; Had this facty| been knewng prier te the issueef
memerandum the autherity cencerned might have net signed er

- . eiven his censent fer the issue ef a memerandum accempanied b
" the allegatien which isnetbased en factsy

Qs

_




(2)

APPEAL

cmocaen Iy muldtherefcre.s request yeur henewr
te: kindly =.the punishment which is tee harsh in
the present ecenemic criges and alse is net legally

Justified in view of unfeunded allegatiens as explainec
abeve and save ¢e.c.e service te 29 yearsy| which I have

earned with devetien te dutyse
Ig further request that I may kindly be

given a chance fer hearing alengwith my defence
helper MyMoLe Sahani Ward Keeper under D.CeOsSs/

AWV befere deciding the appealy

'i'hinking yeu ,

dated 20412472 Sd/~Tej Bahadur
Yeurs faithfullyy

Hooe
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ANNEXURE NOo 7o
IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
B SITTING AT LUCKNQW e
| Writ Petition NOeesss..8f 1980
Tej Bahadur aged about 52 years |
Ex. Issuers - cesee ‘Petitioner
| Versus
The Union of India through General
Manager Northern Railway,Baroda House
- New pelh; and otherse oece Dppe.Qartless
~ .
Toy

The controller of Stores;
Northern Railuwayy
Baroda House,
New Delhie
Throughs ! Propér Channels
‘Sil'_,‘

" With due reference I bedg to submit
the revieu appeal for favour of kind perusal and
'sumpathetlc orderse

That 1 have been removed from service
byDC.0.5/NeRLly Alambagh Lucknow vide his punish=
ment notice Noe 2/6/595 of 12411.72 due to long

absencee

That I submitted leave application
suﬁporﬁed with Medical Certificates to DCOé/
Alambagh,Lucknow for the period of my absence but
to my utter surprlse ‘and dismgy I was given to
understand that none of my appllcatlons have
been received in the office and I have been made. MXka
victim for not submiting the leavé applications and.
have been awarded this severe punishmentye

That if your honour kindly go
through the enquiry papers you will find that most

of the applications have been received and the

charges against me without 1nVestigat1ng into the

T W

N
31
i
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(2)

. facts in detalle

That I have been intervieu u1th DCOS
and Rlyo‘CdS number of times and explained the charges

of my long absence and convinced that in vieuw of my

" wifels unbalanced mind and mindness it was not possible

for me to attend office as 1 uas the only male member

to look after the family affairSp

That I have been aluays on honest uorker-
and pefformed hy duties .to the best satisfaction of my
sdperioré and'theré is no ﬁomplaint from any one
regarding my workse

~That £ I am a refugee and originally
appointed in North Estafn‘Raiiuay;‘tahore and due to

partition of India I migrated to India as a destitute

‘and hadto leave behind'all,mykpfoperty and belonging

theres

That with great difficult I could cross

‘the bordersfwith my family and settled at Lucknou with

~ your kindaess_and:have been pulling on under great

straine

'That I have put in morethan tuenty nine
years of service in the Ralluays and have always been
in the good looks of my offlcers. 1 have ‘aluays been
performing my dutles with devotion and had always
been level to the Governmentq

That I have devoted best part of my
life in the service of the Railuay admihistrationv

and have reached a matured agee It is difficult

.to get a job elsuhere at this old age and I uould@

A



-

(3)

thereforey request your honour to revieuw my case in
light of the facts above mentioned and give me a chance

under.you to serve for the rest of my lifesy

‘Tﬁét the punishemtn inflicted on me is
very harsh andAbainfull and I am starVing with my
family in theéevhard days of economic crisis and
spiralling prices of essential commoditiese
ti’ | That I would request your honour once

| more with folded hands to reconsider my case sympathes
tically and issue nebessary orders for my reinstatemenf
else there would not be any alternative for me and my
. family to embrace pathetic death sloulye |
Thaning you for your Kkind consideration
’»: : | | and sympathétic orderse For this act of kindness I

pray God for your long life and prosperitye

Yours Faithfullyg

Sd/H TEJ Bahadur
L 2711673

Ex- Store Issuer ' '
Office of the District Cont@Roller
of Stores Ne Rly Alambagh Lucknouwe

A 11 M;u i
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L |- SPECIAL POWER OF ATTORNEY &
In the..............Court of. Contral Aministrative TEIRLy e, s
Circuit Bench, Incknows
Yeesresens . ..unuoNOu CAT/IKO%JUD/CB/iaB'T '?ated 18.9-89.
| Tej Bghadur *
R R ® %000 0nnstnr M R . 00000-;-;0 """""""""" Plaintiﬁ’
- Appellant
‘ Petitioner
VERSUS
ERAUS .
Union of Indig & Others. '
~
quendant
Respondant
Opposite Party

--------------------------------------------------------

........... [»&%/J/to appear, plead, andaci for me]oxntly or
everally in the above noted case and to take such steps and proceedings as may be neces scary for
he prosecution or deferce of the said matter, as the case may be and for the purpose to make
ign, verify and present all necessary plaints, petitions, written statements and other tlocuments
comprom1se the suit, admit the claims and to lodge and deposit money in court and to
ceive payment from the court of money deposited and to file and withdraw documents from
urt and GENERALLY to set in the premises and in all proceedings arising thereout whether
way of execution, appeal or otherwise or in any manner conrected there with as effectually

all intents and purposes as I could act if personally present. I hereby agree toratify and
firm whatever shall be lawfully done by virtue of these presents. ' '

IN WITNESS whereof I hereinto sct my hand this........... [EPTTORIOTRR % ......... eerveenes
. e

, | | ( INDER SWAROO? )
C@”/JW |  gWamdnwEs
" Chief M-retial Mupftién Railway
SW ST U ! Jorthern maxiway L.
' T U -7 Aroda Fowss
: o ' a3 fuon s w2 Delhd, 7
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Court No. 1.

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD.
CIRCUIT BEKCH AT LUCKNOW.
REREERN

Registration (T.A.) No. 817 of 1987

(Civil Misc. Writ Petition No. 177 of 1981 of the High
Court of Judicature at Allahabad, lucknow Bench, Lucknrow.)

Rej Bahadur cvee _ Petitioner.
Versus
Union of India & others e Respondents.
dededcd kok i
4

Hon'ble Justice K. Nath, V.C.
}bm.bleAK&L Ramaﬂ,.AJm

(Delivered by Hom. K. Nath, V.C.)

The petitioﬁ, described ébove, is before us
under Section 29 of the Admimistrative Tribunals Act,1385
for quashing the punishment order dated 12.11.1972
(Annexure 'I' to the petition) whereby thefpetitioner was
removed from service after holding a disciplinary enquiry.
2. - It is not neceséary to go into the other
details of the case except to mentiom that, according to
the petitiomer, he had filed an appeal dated 20.12.1972 -

(Anpnexure '6' to the petition) to the Deputy Controller of

' Stores, Northern Railway, Baroda House, New Delhi, but

H

the appeal has remained undecided.

3. The petition was admitted on 14.9.1981 and
notices were issued from the Homfble Hich Court, but mo
counter affidavit was filed till the case was transferred
to this Tribunal.

4, On 2,1.1990, appeafance was made before this
Tribunal by the learned counsel for the respondents, who

demanded a copy of the petition. Sri A.K. Shukla, learned

N



coumrsel for the applicant, says that the copy of the
petition was delivered to the respdndents' counsel, Sri
S5iS.D. Verma, on that very date. No ore is préseﬂt on
béhalf of the respondents today. We are of the opinion
that it would be enough, for the purposes of this case,

to direct respondent no.4 to decide the appeal (comntained
in Anmexure '6' to the petitiom).

5. This petition, therefore, is disposed of with
the direction to respomdenﬁ no.4 to decide the petitioner's
appeal (contained in Amnexure '6' to the petition) dated
20.12.1972, if filed with the respondents, within a period
of three months from the date of receipt of a certified
copy of this judgment, if the appeal has not already been

decided.,

A copy of this judgment may be given to the

~ learned counsel for the petitiomer-applicant within 24

hours.

VICE-CHAIRMAN.,

Dated: February 28, 1990,

PG,
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A r/ ST e eeeury REGISTRAR

e %

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD _
CIRCHIT BENCH,LUCKNUH] ) Gandhi BhawanA,Or;p.Resi‘dencyv

| :-;e-:f-*f:i* %g }—o 19 37 _Luck?Dw - :
. ’ . { - l,v’
No.CAT/LKe/Jug/ca/ JE) Datcd the - ----M~-’A-'““' B

A ———— gy o

— o
. / . / . . )
' S e | AFFLIZAT g
Versus
' RESPONDENT '
, - ‘ rf, 'f 1o
To ﬂ P ‘e i
._’ o / - /' "-‘,’l F
N f b C o /-
,, SR ;
oy L ‘o o
-Whereas thévmarginally no*ted cases has becen transforrad by
NNV -Under the provision of the Administrative
: P |
Tribunal Act 13 of 13935 éndvregistared'in this Tribunal as abdve.;
i i3 v | &. 4 ? 1 ,/, ) i ‘ . N £i t B »
Writ Petiticn o, Lli & { The. Tribunal has ixed date af . /
. - . ' ‘1 P . »~
of 198 ~ v o fr 198 j» The. hearind” 7T .
of the Court of /7.~ / 7 g'of the matter. L
arising 'out 4 If nn aprearance is made -
of GndefAdated i e, g on your hchalf_by youn seme
. Passed by gj7g' | g one duly authsrised te Act
' - _ ¥ and plead on your behalf
——— — — ™M

the matter will bg heard and decided in your absepce,

- Given under my hand scal of the Tribunal thig -

A dayop 7, 1939,

ce

L
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

" 23-A, Thornhill Road, Allahabad- 211 OOL

. ' 3 et
No, CAT/Alld/Jud/ =~ Dated the

© T, No@H'w ok o -
TES BAHQ%U B -

APPLICANT 'S

VERSUS ~
N e I RESPONDENT 'S

*

‘.\J \-To Tﬂ&%&\'\&&\ﬁ_ g\o L. ate. Qm
Doy am"‘;\m«k&\ R|o ille

Qe.’f\t\\x,\)wx__Q ‘ﬂmaw g‘és’\;ﬂdk;%

~ Whereas th'* marginally notéd cases has'been ‘. = T N, :

~transforred by 3“& ‘ﬂa (MJ"&' L0 Under the . ‘ /‘
provision of ~ the .Agmln;strativq ‘Tribunal Act XIIT of ) |

~ '198‘5 and regi’stered in this Tribunal as 'aboxfe, \

Wri‘l: Petition \VIT §¥E s The Tribunal 'fuas fixed

. o Of '!.98 [ date Of ‘!3”9-—1 l@m@
S " of the Ceurt of %‘Ju’ﬂ (ﬁ{‘f‘q '

' _&_amsmg out of ,ord

dated ‘ Gandhi Bhawan, Lucknow.
- passed by \ _in : If no appearance is made
; ' “on your bchalf by yeur some

~hearing of the matter in

Circuit Boench, C.A.T.,

@ ff)t_f—'*‘*i"“

>

~ one duly authorised to Act
and plead on your behalf

the matter will be heard and dﬁcidﬂd in your abscnce.,
Given under my hand seal of thg, Tribunal this

L LT day of T"‘*‘“}( 1989,

Amit/ ' | ' Mov

)ﬁspm REGIS
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IN THE CENTRAL ADVINISTRATIVE TRIBUNAL,ALLAHABAD
~ CIRCHIT BENCH, LUCKNOW -

LGRS

Gandhi Bhawan,unp.ﬁesidency
éa Lucknow -

Dated the ----wlz?-f g—-‘ S.Z -
, S : _ 'T.AV:NO. of ,,.._[M’Q 1."'» 1’_}‘:

.

No‘.CAT/LKU/JUd/CB/ )@%

D)
R

*{:’ [t by L AFFLIZR T

Vorsus

AN sy — RESPONDENT's

T,

. - -‘ . -V i . ‘ v v . o v : ) i v . f‘f vf»' . ’ L
ivég} To Ve :ééfii}j{ (ﬁ}w Q};?& i f[? fm (“j i /‘, PR ‘,Cjﬂf:" ﬂfﬁfﬁfhc.f

Whereas the_marginally noted cases has been trans%erred by
4 Gh Gl Lits g, Under the provision of the AMministratiye
Tribﬁﬁal'Act 13 of 1935 and registered in thig Tribunal as above,

- — ‘——k - . ' : ‘ , . -A '.(
Lrit Petition No,_) z%_q { The Tribunal has fixed date nf -

cf 198 . f W les 108 Qv'The héaring [ - "//f :
‘ . T Al

. ) J e v - M},?’ PR ST A
T the Court of Lot .1 { of the matter. ~ e

o
o

L
- arfsing sut
cf Grdep dated . //f ’-

If nr appearance is madeg

on your hehalf by yemp seme

LUK rENG 2y P PO pettang

»
cormrems 888G by A ‘ one duly authmpised to Act
o / R ~ § anA plead on your bghalf
. . 2 " plead o
5 tﬁa mattop will bc>beard.and debided in yoquabSanei -
~ Given undep my han< acal ef the  Tribunal this
' day of = &, 1939, o
. Y BEPUTY REGISTRAR
- o Log, o - d o
N s / ' ;’lff S / {7 I
ﬁ<ﬂ§’ ki e A '
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